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BEFORE THE NATIONAL GREENT TRIBUNAL
CENTRAL ZONE BENCH BHOPAL

* % %

Original Application No.97/2022 (CZ)
IA No.48/2023

Kamal Tiwari
Versus

Union of India and Others

Reply on behalf of the
Respondent No.1l7 (Sahu

Industries)
MAY IT PLEASE THIS HON'BLE TRIBUNAL

Humble respondent No.l1l7 submit reply

as under: -

1. That the humble respondent has been
made party in the aforesaid OA in
compliance of the Order dated
25.7.2023 whereby IA for impalement of

violators as party has been allowed.

2. That the present OA has been filed
inter-alia seeking relief to stoppage
of non forest activities, illegal

construction upon forest land, illeqgal

oo 2
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plotting, leveling of forest land and
not to discharge untreated effluents
and industrial waste in Khasra No.3

and 10 of Nahargarh Wildlife Sanctuary

and Eco Sensitive %Zone.

That application for impleading as
party respondent appears to have been
filed by the applicant without
verifying the facts so far as the
humble respondent is concerned.

The humble replying respondent No 17
is doing its business at plot no G-679
Industrial Area RIICO. BRusiness of
answering respondent is manufacturing
and trading of industrial oil. There
is no pollution of any kind in this
whole process. Apart from this, the
dry soil/ Hazardous waste which are
left in the end in the whole process
he gives it to the cement factory. It
is further important to mention that

due to this work of answering

Rotd =k
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Iespondent, there is no danger of any
kind of pollution to Narhargarh wild
life Sanctuary. The answering
respondent further made every possible
effort not to violate any kind of act
and notifications issued by the state
Government and Government of India
also. As far as water [pollution is
concerned, draining even a single drop
of dirty water does not spoil from
the Dbusiness premises of answering

respondent.

4~

The humble respondent was leased out
the Industrial Plot No. G-678 by the
RITICO on 09.03.1988 and thereafter the
respondent set up the industry and
commenced business. Respondent  was
registered as Ministry of Micro, Small
and Medium Enterprises (MSME) on
27.7.2021. The Respondent was issued

License to carry on the business of a

vide License No.713/2018

([QoAl o

processor



dated 25.10.201¢% valid up to
24.10.2023 by the District Supply
Officer Jaipur. Pajasthan state
Pollution Control BEoard granted
Authorization vide Letter dated

N

Reception storzge of Hazardous Wastage
under Hzzzrdous and other waste
(Management and Transboundary
Movement) Rules 2015. And consent to
cperate under section 25/26 of the
water (Prevention  and control of
pollution) Zct 1974 and under section
21(4) of Lir (Prevention and control
of Pollution) Zct 1981 wvide Letter

dated 132.02.2007. Photostat Copy of

the Lease Deed, MSME Registration,
License 1o.713/201%2, and Ruthority
Letter dated 07.2.2020, Consent Letter

zs Bnnexure R-1 to R-5 respectively.

(opd S/
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That the contents of the OA as stated

In Para No.l to 2] are denied for want
of  knowledge being not related with

the answering respondent No 17 except

Fdl‘d N\\ R { h(‘“(\(\’ .

That so far as contents of Ppara No.3
is concerned, it is submitted that the
Government of India has issued Gazette
Notification on 8.3.2019 by which Eco
Sensitive Zone of Nahargarh Wildlife
Sanctuary got declared, which cannot
be given effect retrospectively. The
humble respondent No 17 is running his
industry under requisite permission /
license / consent of the State
Government much prior to the said
notification. No new industry has been
established by the humble respondent
nor expanded of existing industries
nor permitted to it within the
boundaries of Eco Sensitive Zone. The

humble respondent is not discharging

et sy
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any untreated effluent from the unit.
The applicant may be directed to
submit  stvict prool to substantiate
the allegation of discharging
untreated effluent in the Sanctuary

That the aforesaid submissions

sufficiently controvert the averments
made by the applicant for impleding
the respondent as violator / party and
as such it is in the interest of
justice to consider the same as reply
and accordingly dismiss the OA against

the respondent.

It is, therefore, most humbly prayed
that aforementioned reply may kindly
be accepted and taken on record and
answering respondent No 17 1is not
doing any non forest activities, and
not to discharging untreated effluents
and industrial waste in  Wildlife

Sanctuary and Eco Sensitive Zone and

phlses
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accordingly the OA may kindly be

dismissed with costs.

oA s

Yours’ Humble Respondent
q% \ Xrough Counsel

{Shi arayan Bohra, Iskandh Sharma}
Advocates

Enrolment No. R/465/1994

Mobile No. 94140-74734 76658-37411

Email: advocatesnbohral969@gmail.com
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BEFORE THE NATIONAL GREENT TRIBUNAL
CENTRAL ZONE BENCH BHOPAL
Original Application No.97/2022 (Cz)
IA No.48/2023

Kamal Tiwari
Versus
Union of India and Others

AFFIDAVIT IN SUPPORT OF REPLY

iNN'S

; SAHO -

I, QAW sany W/o, s/o Shrl—9—1—'1‘—‘1-“—1————5—Q
---- aged "3o. years, Prop. of Sahu
Industries Plot G-679, VKIA, Jaipur do

hereby take oath and state as under: -

1.That being authorized signatory of the
respondent No.17 I am well
conversant with the facts and
circumstances of the case and am
competent to swear this affidavit.

2. That annexed reply has been drafted by
the counsel under my instructions
which is true and correct to the best
of my knowledge and belief based on
office record and legal advice.

M S A
(Deponentf‘

VERIFICATION

I, the above-named Deponent do hereby
verify that the aforesaid affidavit is
true and correct to the best of ny
knowledge, belief and I have not
suppressed any material therein, so help
me GOD. kajsu%
(Deponent)

ARFFEERED

[ rravs ob 1 1am
GAUTAMRAJJAIN | ‘o

OATHCOMMISSIONER
RAJASTHAN HIGH COURT

BRI R - ‘
@ UG 2023
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~  REGISTRATION CERT! FICATE

\

UDYAM-RJ-17-0085650

M/S SAHU INDUSTRIES
MICRO

MANUFACTURING

0BC

Unit(x) Name
MNawe

candum ‘

© o |sanu INDUSTRIES

Udyvyg Aadhaar Memor
| RU17A0189157 N

Riat/Door/Block No.
Village/Town -

A
| VKL AREA
RAJASTHAN
__._———4——'_’——-‘

o
Road/Strect/Lane
: e

sahuindusries2001 @gmail.com

15/04/1990

15/04/1990

NIC 5 Digit

NIC 2 Digit NIC 4 Digit . ‘
119~ Munufucluirc of 1920~ l\‘lnnul.',:gcmre; .iyzm - I'r,oduclla‘n of liguid and guseousﬁgl_s,fi—lﬁmiundng
coke and refined of refined peteilen n-|ulls; Jubrlcating oils or greases ur uther products from crude
oducts  |products N ‘pfnfulclinl or bituminous minerals

27/07/2021

2019(E) dated

Dl f !
Government Sehemes will o uvalled as per the provistons of Notliication No. 8.0«

status of ap enterprise, (he penefit of (he
01/ 1272021

gov.in & Date of printing:-

uation (upwu’ﬂlrcvmc} of
4 by the M/o MEME.
Disclaimer: This iv computer

o cast of prad
rom hups:i/\ulyuuu'cgia'lrauiun‘

6.06.2020 fut
gnature required. printed !

generated statement, o 6l

y any assistanet, you may contact:

istrict Industiies Centre: JAIPUR CITY (RAJABTIAN)
JAIPUR RAJABTIIAN)
‘3?

msM-DI:
—

din=AGrid ISbUIq()meIVVmAii

licatlon aspr v

on,gov.lnllJrlnlApp

‘Udyamruglblrdll
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[FORM NO. (2]

~ i ~ [See Clause (5) 2]

Form Gi‘mece—far‘Regisimti«m of an existing Unit/Proposed
Unit/Renewal of Licence |

Livence Ng. : T3/2018
Date of Issue, : 25-10-2018
Valid upto, : 11042023

Licence to carr

: e busin sssor s Bereby granted to the party, at
the palace and subject 16 the terms atid s mentioned betow and to the provisions
of the lubricanting Ofls and Greases(Processing Supply & Diswibutions Regulation)
Order, 1987,

vy Other (Specify).

{ {cgmam 181 Bpecifications, if product Iy of IS1 specification, otherwise details of
the speeifieatinns to which produced or prososed to be produced),

53 ﬁc,encﬁ has been renewed, particolors of the licence renewed.
(Gampe bt WO

istt. Supply Officer
TAIPURY (RAJ)
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' 20

RAJASTHAN STATE POLLUTION CONTROL BOARD
S
Y, Institutional Area, [halana Doengari, jaipur-302 004
Phone: 0141-5159600,5159695Fax: 0141-5159697

Registered

Fiie Ne: F(HS“I}II&IPUR(;aipux-}/17{1}/z019-2020/4@_75-@577 Date:-  07/02/2020
Unit Id : 90486 ‘

M/s M/s Salu Industries
" G- 6 /9 Rqad 0. SE Z, V}shwakarma Industrial Area, jaipur Tehsil:Jaipur

1,

Disposal, Reception,  Storage,

513“" ization. for opexahng a facility for Coilection,
L reptment, - -Waste Processing of Hazardous Wastes Under Hazardous and
te (Maitagement and Transboundary Movement) Rules, 2016.
Ref: :P_i'-"'?i’_.ﬁ?ted +13/12/2019 received on 21/12/2019 and subsequent corresponde
Sir
'd S;gnatary of M/s Mfs S5z Indusiries is hereby granted an
fiid cm based on the enclosed signed inspsction vepert for Collection,
"Reception,  Storage,  Tremspert,  Treatmenf, Waste Processing of
!% n the premises sitsated at 6-679, Road ro- 9F 2, Vishwaksima
( | shio , : Category  Quantity/ Hazardous Waste
"~ ' : Unit Disposal Practice
l Hazardous waste Seh Code Isp (
i 1 Chemipal sludge ‘ﬂfom waste , 0.60 CTDF Udaipur
] water treatment I 353 o TPA ) B
{7 iorganic residues ~frofi| 108.00 Co Procussing
! process ‘ 1 4.4 TPA Cement };‘:1_13_-
}' 3 | Spentclay ccnl;ainingoﬂ 72.00 (,:0 Pmces.sing e
' [ 4.5 T Cement kiln
[PA’_ N e —
SR SN e 2 2w ma'erial
| % | Used ar spent oll 3600.00 Used as raw ma'ena
l | ISl KLA e
l 1 ee———— I B
01/04,/2020 to 31/03/2025 .

The authorization shall be in force for period from

4
Signature ' d
jJnaiie ’
DSIf -{’;“V
&{,L‘?:’a
gy
Page 10f6



RAJASTHAN STATE POLLUT]

ON CONTROL BOARD 23
4, Institutional Area,

Jhalana Doongari, Jaipur-302 004
Phone: 0141-51506p 0,5159695Fax: 0141-5159697

Registered

Filo Nos ‘F(HSW)/}AIPUR([aipur]/‘17[1]/2019-20.’30/4675-4677
Unit 1d

Date:- 07/02/2
30486

The authorization is subject to the following general and specific conditions ;

A, General conditions of Authorization

1. The authorised person shall comply with the provisions of the Environment (Protection) Ac
1988, and the rules made there under,

2. The authorisation Or its renewal shall be produced for inspection at the reguest of an office
autharised by the State Pollution Control Board,

3. The person authorised shall notrent, lend, sz, transfer or otherwise transport the harardo
other wastes except what is permitted throu gh this authorisation.

4 Any unauthori’segfchange in personnel,
application by the person authorised shall tonstitute a breach of his authorisation,

5. The person autherised shell implement En

‘euthorisation is being granted considering all site specific possible scenarios such as spillages

]

iezkagas, fire etc. and their possible impacts and alsa carry cut mock drill in this regard at regular

interval of time;

5. The person authorised shall comply with the

Board guidelines on [ mplementing Liabilities for Environmental Dam
Disposal of Hazardous Waste and Penalty”

7.1t is the ¢uty of the authorised P2arson to talze prir per;
Baoard to close down the facility.

2. The imported hazardous and other wastes shall be fully insured for transit ag well as for .
accidental occurrence and its clean-up operatian,

9. The record of cansumption and fate of the im

porled hazardous and other wastes shall be
majntained,

10. The hazardous and other waste which gets penerated d
pre-processing or utilisation of fmported haz

Pege 2ol §

020

"
L

T

us and

equipment or werking conditions as mentigned in the
rergency Response Procedure (ERP] for which this
Brovisions outlined in the Central Pollution Control
ages due to Handling and
“parmissicn of the State Pollution Cot frai

.y

uring recycling or reuse or recovery or
ardous or other wastes shall be treated and disposed
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RALL G PS;
. Ah‘i\\'l HAN STATE POLLUT!U\‘ CONTROL BOARD
.lnstltmmnal Avey, Jhalang Doon

o4
Phone: 01415 5260

-~

far, [aipur-302 004
0 51596055, 0141-51505807

Registered
Flle Nt F{Rsw Sy ) ry
Q \“\§\\];‘-‘“t UR\]‘“?““].‘ (1) 2080-2 3120 $6T3-4677 Dat )7/02/202
v i ate- V770242020
Unit 1d V486
af AP R

PRI Spacitic conditions of Juthorisation,

L3 The lmporerar EXporter shali basr the
any,

cast of fport or Xport and mitigation of damages if

12 4= sppllcation for ihe Tenews! of an suthorsatio be made s laid down under these Rules
a0 S N N - S N . . Y o h
::\ A}‘s}‘nﬂ\a‘: conditions for wompiiance as per the Guidelines issued y the Miunistry of

Stvironment; Forestand Climate Change or Central Pollution Contral Board from time to time.

J

)
S]

1.
5

)

14 ol e & e - e <y N v e
I Annusl retumn shall e filed by fune 30th tor the Deriad ensuring Iist Maieh of the year.

]

72

- Specific Conditions

v

That this suthorization shall ceased
without any further notice in
the provisions af

W obe wald
&ase of

d & shall be Hable to be revaked

PRUSALeXpiry of consent to oporade under
Water{(FPrevention and  Control  of

an Pollution)  Act 1974 and
Alr{Prevention and Cowtrel of Pallution)Act, 1381 by the State Board,

That no recycling/reprocessing of the hazardous waste coversd under schedule
IV shall be carded out wihout prier authorisstion from Rejasthsn State Pellution
Conirol Board as recyoler/ re-processor of harardeus waste wader the rule 6of

(=1}

the Hazardous apd Other Wastes {Mansgement and Transboundary Movement)
Ruales, 2015,

That no hazardeus waste shall be utilized for co-processing 8 3 supplementary
resource or for energy recovery, or after processing  without prier &  wvalid
approval of Central Pollution Control Bosrd under the rule 9of the lazardous
and Other Wastes (Management snd Transhouundary Movement) Rules, 2016.

That in cese of any expansion or change in process or product or change i made
/ practice of disposal of hazardons waste or its qQuantity, ndustry st Dtain
fresh authorization.

That the arrangements for transportation of the hazardous waste for disposal
shall be dope by the authorizcd/dedicated vehicles anly and any envirommental
damages during Transportation shall be borne by sender/receiver whoever
arrange the transportation,

That unit will submit Emergency Response Plan within one month,

11 That unit will submit affidavit regarding authorisation within ane mouth.

That wnit will label the harardous waste contalners in presceibed  Porm-8of
12
N H&OW (M&TM) Rules, 2010 within one month

Page 3of§




Tile No:

Unit I1d

(93]

1
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RAJASTHAN STATE POLLUTION CONTROL BOARD /% (

4, Institutional Avea, Jhalana Doongari, Jalpur-302 004

Phone: 0141-5159600,51 59695Fax: 0141-5159697

Registered

FHSW)/JAIPUR(Jaipur)/17(1)/2019-2020/4675-4677 Date-  07/02/2020

50486

ThatPl unit will submit photographs of display board & storage yard within one
month.

That this authorisation s being granted is suppression to the earlier
au&ensanangranted vide letter dated 24/05/2016 which shall cease to be valid.

That . this authonzanon is- issued for procurement of raw material ie. used or

i35
) s‘;:&&nt ‘“l}: @ _3500&44. per. day (passback enclosed) and disposal of hazardous
&?stegeﬁerated‘ 'ﬂ:eprscess

16

17-
be.ngfurced unaer i‘.he Environmental (Prote‘.tmn) Act, 1986.

i3  "‘§ unfi-has to éxsplay and mamt’am the data online outs,lde the factory main gate in Hindi

= & sh boﬂi ona 6K 4 drsplay hoard in the manner & format prescribed at Annexure
7 “B". d me report of the Comphance along with photograph shall be submitted to this
ig9-
ihe“'Ha'zéf‘dous Waste [Management and T:ansboundary Movement) RuIes, 2016 and
shewn &subnntted tqthe Board as and when asked for

20 The hazardous Waste should not be stored for a ‘period beyond. 90 days, failing which the
authorization shall deemed to be revoked.

71 It shall be ensured that the Hazardous waste is handled, managed & disposed of strictly
in  accordance with the Hazardous and Other Waste (Management and Trarsboundary
Moverment] Rules, 2016, Non compliance of the Rules or any of the conditions contained
in the authorization shall be tantamount to automatic cancellation/revocation of the
authorization. ' k

22  The operator of the facility shall liable to comply any other conditions as per the
guidelines isssued by the MoEF or CPCB or State Board related to collection, disposal,
reception, storage & treatment of hazardous waste,

Page 4 of &
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24

e

RAJASTHAN STATEPOLLUT

ION CONTROL BOARD
4, Institutional Ar rez, Jhalan

3 Doongarj, Jaipur-302 ( 004
Phone: 0141- -5159600,5159695F a3 0141

Registered

FileNo:  F(F ')/;..IPURGalpm]/I/(1)/2019 20/4675-4677 Dzt

Unit id 90486

23 That Authorization is issued under the previsions of Hazardous zmd Other Waste
(Management and 7 Transboundary Movement) Rulss, 2015 from the
environmental angle only, and does not ahscive the projeci propoment from the
other  statutory obligations prescribed  under any other law or  2ny  otker
tnsitament In  force. The sole and complete recponsibility, to wcmply with
conditions laid dewn im all gther for the Hme-being iIn forcesesis witk e
mausﬁv/nmt/pm,mat propenent

That this - Auther'zaton shall not,-in zny way z

: ﬂrﬂceeunc if any, insttoted @ the past or d’xa coul

StateB uGZ"Q for vm‘a‘mn of the provisions of

[\
i

- éij,'}{& Gffice, than State B =:sr_ Bgard, Limer
vc“f"re rewzs/‘td 0 ensure the isatien 25 mmier the
Hazardous “znd Other Waste {Management and T;a:.sss:z;:.ry Movermsznd) Rules

2016 -
2 MasterFile

Fage 5 0f5
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© ; e, Raglonal ¢t ey (g Nurth i
\ oY Ra]asthan Stute Pollution Controf Boar ,'
*\‘[’ : 6/ 244, Vidhyahar Nagar, Mp i
- Pf!OIlc. UJ’U‘ 2237201, web,,ltq, It/ fwww. rochanic, ‘
: N RPCB/ROIJP(N)/JP VK|AOUII'3\1(]( [ty \'1)'74’ q ?" 1‘ §
\ iy
Fron: ', ‘\\\ r i
. ‘ o: o
gz;.;o{\ fficer Jalpur (North) ‘ M/s Sahu Industries | VI"
Al ‘S tate Pollution Contro]rBom’(l G-679, Road No 9F2, llt l|T o
4, adhar Nagar, Julpur Viswakarma Industrial Arga . 't
& i Jalpur W "15’&‘1 K
i b i

"

Sub. ~Grant of Consont to Opuratn unt.orWamr Act- 1974 K umlnr Air Ax,t-1981

| ,M

Ref.:-Your consent application datod 1000107 & rolatod corre spondence, - Al

I O Consequent upon the examlnu\!on ol consent apphcations .ubmmr'dlvidf

_ {vyour letler referred above, the consehl fo operate under the provisions of Jectfcm
; - 25126 ofWa(er (Praven'uon & Conlrol of Pollution) Act,1974 under the proyisugna
' C/ " of section 21 of Air (Prevsntlon & Corrlrol of Pollution) Act, 1981 is hereby grﬁr)ted

with subjecl to the followlng terms & 'condilions - Sl

1. That this consent is granted up | t 31/01/09,
2. That this consent to, ouerate4 l91 valld only for manufacturing/production of Iollw?m
"

: producls/by products and capa Ities as glven below:- ERY B
! W . i
b \SNo Product Wl ] l Capacity %‘ !
S At Ro-refining of Usod OIl | [12 KUDay (Max. 3600 KLTAnnum) 4, ;
| 3. That unil shall comply the] condition of aclual us:i 1ugistration la.,uad‘
! . MOE&F, GOI, New Delhl [ egl&ratlon no. B -29016(H7)1 ( R(.Q)IOG/

dated 9/11/2006) 5 A

4. All the other condmons impo ed|in ponsent to Operate Ielter‘no RPC gal F

(NYJP- VK1A—067/3339 334&1fdat ngIZIZOOG ill remain same, i
That unit shall mform g"g,& fhen plant ls‘opemlvd & therea!ter (S bmlt.,;;
performance evaluahop r? ot of ¥ p{ojlutnon cor tr | meastire, ,l ‘ gﬁl -‘{,-Iz‘

\- BEL D I ,1.',. 5 15411

_It must, however . bita 5o} led ,tl)lat the Qo'n comphance; of any\ ,l’ne
-eferred . conditions would - bezA apta",,plrlnt to" reygcalion of consent to! [
' and you shall be hableifor‘pro sgqtlon under relevant provusuon

aforesaid Act. ] 1 r! ‘; £ i
Co g Tl = 8 \
. ; ij L i
4 - '

Copy to:- E ri A ' ﬁé‘i\i{ &
{
|

(%)

2. Master File, Region Ofﬂce (J,

0
(L

1. Member Secrela Rajas han tate olulnonConlruUmormm ’
-N), RRCB, Jalpur s

£
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@ TEAM TEST HOUSE
F o . ) 3

L o (U mt. of Team Institute of Scwn_ce & Technology Pvt. Ltd.) \-\\

CsPCR Approved by Ministry of Environment and Forest. Govcm_n'wﬁ?(;[_lﬂélgrn{ l-fr—l;'i—u:o:ﬂﬁ_chﬂil;f)_o-rﬁtr:ri'm‘_ o

: SO ML IS0 14001, 180450012018 OHas) __IDAUDE

: E-65, i —— — -
Office : E Chitranjan Marg. Laboratory : G1-584, RI1CO Industrial Ares,
Sitapura, Jalpur - 302022, Rajasthan

C-Scheme, Jaipur - 302001, Rajasthan
;40
f\‘.“’:e.“ +91 6377210064, 9414077375, Phone : 491 0460222039, 9460222049,
€ ‘: e TWWW -fflmtESl‘hmJ'sc.com Email : director@teamtesthouse.com,
Email : team.bdhead@gmail.com Email : marketinglab@teamtesthouse.com

TEST REPORT
___’————‘_.__————""__-T

Report No./JULR TC502522600001910 Date : 28-09-2022
No. :
. ___
Issued To : M/S Sahu Industries Type of Unit: Industry
G-679, Road No. 9F2, VKl Area,, Jaipur
(Rajasthan),
Type of Sample : [Ambient Noise Level Monitoring Date of Sample 23-09-2022
i ’ Collection/Monitori
| - . ng:
Date of Receipt : 24-09-2022

Point of Collection |Near Main Gate
} RN
Sampling Plan : TTH/NOISE/O1

Date of 24-09-2022 to 28-09-2022

Test/Analysis :
Quantity of - Sample Collected Banwari Lal Kumawat
Sample : "By
Unit's Mr Girraj Sahu Condition of Fit for testing
representative : Sample :
RESULTS
‘S_No Parameters Observed Value [Testing Protocol Limits as psr
| Environment
}’ protection rules,
| 1986
|1 Noise Level (Da; e) : Leq [dB(A)]
o = o S e £ 5 St
!2 tilim [dB(A)
Notes -
= The results fisted refer only to the tested sample (s) & parameters (s). Endorsement of products is neither inferred nor implied.
% This reB’orl is not to be reproduced wholly or In part and can not be used evidence in the court of law and should not be used in any

advertising media without our special permission in writing.
15 days from the date of issue of test repart unless otherwise specified.

The samples will be destroyed after

ar

s

7z .
| wser ' @’P
Senior Analyst Authorized Signatory
(Report No: TC502522600001910 )
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TEAM TEST HOUSE

stitute of Science & Technology Pvt. Ltd, )

®

- (Unit of Team In

Approved by Ministry of Environment and Fores;.E—_

—_— TC-$28
o overnment of India as Euvironmental Laboratory
S . 4 y
e T— S 150 MOMNS, 150 sso0t20m (oery IDAUDH
C-Scheme, i;ipnr _ ‘01’00‘1 :\lrt;j.asth Laboratory : G1-584, RIICO Industrial Area,
Phone : +0] (377!1606.4. 9:"407“7:“ SHapura, Jnipur - 302022, Rajasthan
Website : Www.teamtesthouse.com * Phone : +91 9460222039, 9460222049,

Troail « cam.bdhead@gmail com Emall : director@teamtesthouse.com,

Email marketinglab@teamtesthouse.com

TEST REPORT
Reoort NoJULR | TC502522400002810 Date 28-09-2022 ]
Ne. :
Issued To : M/S Sahu Industries Type of Unit : Industry
: G-678, Road No. SF2, VK| Area,, Jaipur
L (Rsjasthan),
T

Type of Sample :  {Ambient Air Quality Menitoring Date of Sample 23-09-2022
| Collection/Monitori
ng :

Date of Receipt: |24-09-2022

Point of Collection |Near Main Gate

Date of 24-09-2022 to 28-09-2022

Sampling Plan : IS 5182:2000(Part 14)RA

Test'Analysis : 2014

Quantity of - _ |Sample Collected |Banwari Lal Kumawat

Sample : By:

Unit's Mr Girraj Sahu Condition of Fit for testing

representative ; Sample :

_ RESULTS
iS.No !Parameters Observed Value (Testing Protocol Limits as per
[ | National Ambient
| Air Quality
- Standard, 2009
i1 Carbon Monexide [microgram/m3] 390 TTHIAAQM/08

N‘_q‘*’ ?ii.- e‘?%,a? E\{ﬁﬁ\\m\m\z NS o R \

R SUR, SN B8
IS 5182 (Part 23)-2006 RA |100.00
2017

Netes -

£ The resuls Ested refer only to the tested sample (s) & parameers (s). Endorsement of products Is neither infarred nor implied.

= Thas report is not to be reproduced wholly or in part and can not be used evidence in the court of law and should not bo used in any

advertising media without our special permission in writing.

= The sampies will be destroyed after 15 days from the date a(bsunoftus(mponmiessnmmisespodﬁed.

N

Ve N

} oo {:\c“"'"

Senior Analyst

Authorized Signatory
(Report No: TC502522400002810 )
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Unit of T EAM TEST HOUSE R\
AN nit of fear 3 i
1EAN. H :
T Approved by Ministry o Envi ' Institute of Science & Technology Put. i) 22
Y Ministry of Environment =
RS CB IS0 900] 20“ n ;;n(;i ::onr[;;tzG?emmem of India ss Eunmumenml Lsberatory
: <65, Chitranjan Marg, e 015, 1S043001:2018 (OH&S) JDATDE
C-Scheme, Jalpur - 302001, Rajasthan Laboratory - G1-884, RITCO [ndustrial A-es.
Phonc : +91 6377210064, 9414077479, Sltapura, Jaipor - 302022, Rajasthan
Website : www, tenmtesthonse com 222039, 9460222042,
Emnil ; team. bdhead@gmail.com Email : director @ reamtesthowse com,
Email : marketinglab@ reamtesthouse com
TEST REPORT
Eepoﬁ No/ULR  |TC502522500001342 Date 28-09-2022
0,:
Issued To: M/S Sahu Industries Type of Unit : Industry
G-679, Road No. 9F2, VKI Area,, Jaipur
(Rajasthan),
Type of Sample : [DG Stack Emission Level (< 800KW) Date of Sample 23-09-2022
Collection/Monitori
ng:
Point of Collection |DG Set 63 KVA Date of Receint:  [24-09-2022
Date of 24-09-2022 to 28-09-2022 Sampling Plan: IS 11255:2008Part 31RA
Test/Analysis : . 2018
Quantity of - Sample Collected [Banwari Lal Kumawsat
Sample : By :
Unit's Mr Girraj Sahu - |Condition of Fit for testing
representative : Sample :
RESULTS
S.No |Parameters Observed Value |Testing Protocol

CPCB Guxdahnes

Instruction Manual Kane

900 Plus
Notes -
# The results listed refer only to the tested sample (s) & parameters (s). Endorsement of preducts is neither inferred ror mpilec.
# This report is not to be reproduced wholly or in part and can not be used evidence in the court of law and shouid not be used in amy
advertising media without our special permission in writing.
# The samples will be destroyed after 15 days from the dale of issue of test repost unless otherwise spacifiea.

i~ .-
J oS ap—
Senior Analyst Authorzed Signatory
(Report No: TCS02R2200001 32
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7 _cgzgchllology Pyt. Ltd.)
rnment of ﬁi]l}i‘as
150 45001:2018 (Om&.S)

TEAM TEST HOUSE

{u;c of Science

ent and ﬁw&ut, E.‘JVE
IS0 AI/{(IOV | 12015,

Environmental Laboratory B
I.,nlmrn(ory N(—'}Ql-.SB-:!, RIICO Industrial Ea, .._.
Sltapura, Jaipur - 302022, Rajasthan
Phone : +91 9460222039, 9460222049,

Report No/ULR |

Emall : (Ilreclor@tenmtesthuusc.com,
Emall : marketinglnb@teamtesthouse.com

TEST REPORT

500001342

Date : 28-09-2022
No. :
Issued To ; M/S Sahu Industries Type of Unit : Industry
G-679, Road No. 9F2, VKI Area,, Jalpur
(Rajasthan),
Type of Sample : |DG Stack Emission Level (< BOOKW) Date of Sample 23-09-2022
Collection/Monitori
ng:
Point of Collection |DG Set 63 KVA Date of Receipt : |24-09-2022
Date of 24-09-2022 to 28-09-2022 Sampling Plan : IS 11255:2008(Part 3)RA
Test/Analysls : 2018
Quantity of - ~|Sample Collected |Banwari Lal Kumawat
Sample : By : !
Unit's Mr Girraj Sahu Condition of Fit for testing
representative : Sample :
RESULTS
S.No |Parameters Observed Value |Testing Protocol Limits as per
4 Environment
protection rules,
1986
1 Hydrocarbon [g/kw-hr] 0.27 IS 5182 (Part 21) : 2001 1.3
RA 2017
Notes :-
# The results listed refer only to the tested sample (s) & parameters (s). Endorsement of products is naither inferred nor implied.
# This report is not fo be reproduced wholly or in parl and can not be used evidenca In the court of law and should not be used in any
advertising medla without our special permission in writing.
# The samples will be destroyed after 15 days from the date of Issue of test reporl unless otherwlse speclfied.
4 .

Senior Analyst

Authorized Signatory
(Report No: 500001342 )
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(Unit of Team Institute of Science & Technology Pyt. Lid.)
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- ~ Approved by Y vl veon g ool 1o ; bl
. pp by l\l’l::l)is;:;i\;:)lzz;,:lzll onment and Forest, Government of Indls nn Environmentnl lmhnruiuryi &
S0 9001:2015, 18O 14001:2015 80011 / /
O T oy 15, 180 1400 A 150 45001 2015 (O1148) IDAMIDH

C-Scheme, Jaipur - 302001, Rajasthan
Phone : +91 6377210064, 9414077379,
Website : www.teamtesthouse.com

Laborntory o GLARA, ROICO Induatrinl Aren,
Bltnpura, Sudpar - 302027, Kajasthan
Phone ¢ 190 9460222049, 9460222049,
Fannll ¢ divectort@tenmtanthoune com,

7

7ol
i
/'m{éﬁ

Email : team.bdhead@gmnil.c
@gmnil.com Fannll ¢ neketnglnbrtenmtesthouse cam

TEST REPORT

F@pon No/JULR  |TC502522500001341 Dito . 2002077
No.
Issued To @ M/S Sahu Industrios N :I‘y|;«: of Unlt; Industry
G-679, Road No. 9F2, VKI Area,, Jalpur
(Rajasthan), I P )
Type of Sample : | Stack Emisslon Laval Dita of Sample | 74-09-2077
Collsction/Monltori
ng: IS R SN
Point of Collection |Dehydration Vessal Stack Dato of Rocolpt © | 24-09-2027
Date of 24-09-2022 to 26-09-2022 T Sampling Plan : |15 11256:2008(Part %)
Test/Analysis : 2018 e
Quantity of - Samplo Collected |Banwarl Lal Kurnawal
Sample : By ﬂ
Unit's Mr Girraj Sahu |Condition of Fit for testing
representative : ) Samplo ¢
RESULIS
S.No |Parameters Observed Valuo | Testing Protocol
1 Particulate matter [mg/Nm3] 44.58 IS 11265 (Part 1):1985
Realflrmod 2014
Notes
# The results listad refer only to the tostod samplo (8) & paramelors (s), Endorsoment 6f produets (& nelther Infored nor Implied
# This report Is not o be reproduced wholly or In part and can nol bo usad avidonea In the court of law and should nol e uned Inany
advertising media without our speclal pormlsslon In wrlling.
# The samplos will be desiroyad aftor 16 days from tho dato of lsauo of tant roport unloes otherwlse spacified,
2
/ l/t'iaq/ (}ﬁ{u

Authorlzod Signatory
(Report No: TC502622600001341 )

Senior Analyst

)
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Approved by Ministry of Eovs
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TEST REPORT
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Al v
R (Unit of Teqm 1 i EaM Tigy HOUSE
e AR IN(tute of §pp —?
APRTOVE by Mgy o€ Of Science & 1
R WSty Of Progi e, N ) GCIIIH)I
!t"h__l'(;l‘!‘_ e wi\;m(l;.:l:hmmwm nd Forey, (';i{\?iif}n;ﬁi-ﬁ'{"f--;; ’ Ogy 'f)l’l: ;Lth
:)y"\:g;. ! ]1_,“T‘ ch““"u““ Muﬁ;-~-._.._:_,.;! . H!S() |4001:2“l*. ‘;sgl;]:’:)(;l! lunvirOIImﬂm;orch.m
“Seheme, Inipyr . 3 T B l‘:z““*om\
Phone ;19 o.\l]ﬂzn;l()':f 0«:";“'“""!\»" Laboratory ; CE(;;I&SLN]M
Webmite ; “-ww.u-unnmi.;m::tl’.:m' Pinper J"il":r— 3;,2:;;;(:0 lnd:“rm -
| il +Com ' 2
Emall m\m.Iulhmtl(munn\l.muu :l Ir:::llf '= J?r:zzf?;z o 9460212‘)‘;‘;’
. @ieamtesthouge, com,
Kmall ; mnrkelInglab@teumluthoul::
.com
SN0~ [Paramoters i Y ””“’_‘\\\—%%
Obsorved
od Value Tasling Protocol R:quirement Standard
(Acceptable Permissible
Limit) as per IS limits in the
10500 : 2012 ahsence of
(RA 2018) Max. Alternate
Sources as
per IS 10500 ;
- 2012
11 Sulphate
phate [mgy/l) 200,00 400.00

AL s b

Fluoride [mg/l]

15 »solvo
16/ iIRasial
17 Total ¢

Bale

Sonlor Analyst

y iy
g

ﬁ‘q"
UL

ndvertiaing modin without our spucial pamission In wriling

NI s e e f o mmen e

,;yfo i
IS 1622 : 1981

The rooulls listod rofor only lo the lested sample (6) & paramelors (s). Endorsement of products is neither Inferred nor implied.
Thiu report { nol to bo ropraducod wholly of in p

art and cen not ba used ovidenca in the court of law and should not be used in any

The samploa will bo dootroyed after 15 dnys Irom tho date of Issuo of tost report unless otherwise specified.

(Foyo—
Authorized Signatory
(Report No: TC502522100001928 )

Printad on 18 Oclober, 2024 12:21,00 pm

Thiu I camiitsr neneralnn tenne
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?‘ CINNo. @ L26343Ru13/arLevn ione
Phone : 01462 2281016

2 Toll Free : 1800 180 6003 / 6004 o
Fax 01462 228117 1 228118
E-Mail

: shreebwr@shreecementitd.com
Woebsite : www.shreecement.in

SHREE CEMENT LTD. @%:‘}3 e F

o Te
BANGUR NAGAR, POST BOX NO.33, BEAWAR 305 801, RAJASTHAN, INDIA e

Sy
X
0 a4 & .}
s g0t “Ms 7S

SCL/Commercial/2018-1 9/
Mar 06, 2019

M/s. Sahu Industires.
G-679, Road no. 9-F2
V.K.LA,

Jaipur,

Rajasthan - 3020 13 (India)

Sir,

We are sending herewith the invoice of hazardous waste received during the month
of Feb-19 (11th Feb’19.to 25th Feb’19).
(Invoice no. RJSR/1819/8023 dt. 28.02.19 for Rs. 27506/-)

You are also requested to preferably deposit the amount via RTGS/NEFT and
duly confirm us after payment.

You are requested to please acknowledge the receipt and release the payment at the
earliest.

Thanks & Regards,

For Shree Cement Ltd,

—~

Ramsagay’ Jangid o
Commercial

9116102533

Encl.: Invoice no. 8023

JAIPUR OFFICE : §B-187, Bapu Nagar, Opp. Rajasthan University, JLN Marg, Jaipur-302 015
Phone : 0141 4241200, 4241204, Fax : 0141 4241219
NEW DELHI OFFICE : 122-123, Hans Bhawan, 1, Bahadurshah Zafar Marg, New Delhi 110 002
Phone : 011 23370828, 233798218, 23370776, Fax : 011 23370499
~NRP. OFFICE : 21, Strand Road, Kolkata 700 001 Phone : 033-22309601-4 Fax : 033 22434226
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CONTINENTAL
PETROLEUMS LIMITED Conic

Swsating Porior)
Pegd Offies f 2. Opp Udysy Shamnn Tl Marg € Seharna IRPOY 107 00 Bajerthisn O1AL,) I

311419 s ronil - ennpeten@amal com 211844 AEGTEIA I
PRSP SRS S v ’ W SIS LI
CIN Mo 1232010019860 CO0TT0A GETH TRARALE 1L LM
i ’ PV T ate 22 (% 2041
CPL/2020-21/Behror-Inc/2203(Z) Pyatse 22-0%

Sahu Industries,
Plot No, -679, Road No. 9 P2, Vki Area,
Jaipur - 302 013 (Rajasthan)

Kind Attn : Mr, Rahul Sabu -Partner  Mob: 47171 LO6LL

Snb.:  Allotment of Membership for availing of Incinesation of Hata rf‘f;u' wante ¥t iies //" up at
our plant at A-166, F-162-165, PHCO Industyia) Area, Bebyor - 208 71

Dear Sir,

We are pleased to allot the following Member: siip 1o your industey for dinposal f/f
Incinerable hazardous waste as per HEOW(METM] Rules 2016 or 4 zinended zo60 10
accordance to the authorisation granted to us by R5PLE,

O ———
,

’.

1

Hazardous Waste G ;Ene:rat,ed for ¢

TEHa | HamardousWasteWame [ | Cateyoty ; Ar;mmfwrmu’/ N Tty | Charausiai
{ Homenclature ' per WHIMEH) i © JEsdr Serieration {m«m;(aw ' Wrgrare | | A e raAm 1
i ’ | Fuey Setiedute | | [ opzinesy i) Uk Uauing | iggable, T

-4
|

'
|
) ) ey NI SN S—
T y T 1 Crpraire |
I Grgeni Residus from Process ' 44 | TR ATA ; i }:’mm { n/r';'m;h ] G 4 Jopieatd
: ; e - - SN R el e
- ! o § P
2 | SpewCayComaimmgon | 45 [ 12000 wth | """"’; y’;”"” T gt P | ke
] i | ii i
5 : 1 . .
.| Coommical dudge from wase | e rrieam hagsfComiin | i} f o : e
2 | oo rivatiest 1 ik 1 500 UTL l; o { Oty Al Igiable

l

L_ SIS S— —
The above allotment is vahd subje'“[ to the val:dzty of the onawmg dacument.,
1. huthorisation under HW (MH&TM) Rules & Consent under Air and Water Act.

Thanking You.
{ours Sincerely,—-
For L ontme AI Peﬂroleums Ltd

) ikrdnt Khandelwal
CFO & CEG Marketing

CCTo.: Hazardous Waste Management Division,

Rajasthian State Pollution Control Board, 4, insttutional Arew,

Ihadana Doongar, falpur - 302 004 (Rajasthan)

LEO L0 ) MIEE A ) B St
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BEFORE THE NATIONAL GREENT TRIBUNAL
CENTRAL ZONE BENCH BHOPAL

Original Application No.97/2022 (CZ)
IA No.48/2023

Kamal Tiwari
Versus
Union of India and Others

T RAnLL
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(Deponent)

VERIFICATION

, The above-named Deponent
verify that the aforesaid a

ru nd correct to the Dbe
ige, pbelief
S

>Sea any materl
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(0 oA S A

(Deponent)
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VAKALATNAMA

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, CENTRAL

ZONE, BENCH, BHOPAL

Original Application No. 97/2022 (CZ)
1A No. 48/2023

Kamal Tiwari
Versus

Union of India & Others

in the above case do hereby make, constitute and appoint Mr. Shiv Narayan Bohra, Iskandh,
Advocates, my/our true and lawful attorneys, for my/our name, and on my/our behalf to appear
plead and act in the said case, and more particularly to draw, make, present, withdraw, amend
represent and verify petition, plaints or written statements and to make, present applications or
petition in the court, to present, withdraw and receive documents and any money from the court or
form the opposite party either in execution of the decree of otherwise, and on receipt of payment
thereof to sing and deliver for me/us proper receipts and discharges for the same, to compromise
or to refer the case to arbitration, to seek execution of the decree or any orders in the case, to draw,
make present, withdraw, amend and represent any memorandum of appeal or cross objections in
any appeal arising or to seek reviews or revision of any judgments, decree or order in the case, to
appear, conduct and plead in all such writ/appeals/revisions and reviews, and to do all other
lawful acts and things as effectually as I/ we could do the same whether being personally present or
otherwise, my/our said counsel is/are also hereby authorized and empowered to instruct, engage
or appoint any other any other counsel or counsels to appear, plead and act with or for him/them
in his/their absence or otherwise as my/our said counsel my think proper to do so, all acts of such
counsel or counsels shall be equally and similarly and binding on me/us as if done be my/our said
counsel and as if done by me/us personally. I/ we hereby agree that if any part of the said counsel’s
fee remains unpaid before the first hearing of the case or if any hearing of the case be fixed on tour
or at any other place except the usual court premises ,then my/our said counsel will not be bound
to appear before the count. The counsel’s fee now settled and agreed to is in respect of this court
and for the pending proceeding only. Any fresh action hereafter taken will entitle the counsel to
fresh fees I/ we also agree that if the case be dismissed in default or it be proceeded ex-party under
any circumstances whatsoever the said counsel shall not be held responsible for the same and all
whatsoever my/our said counsel shall do in connection with the said case, I/ we do hereby agree to
ratify and confirm .any costs awarded in the case at'any time in my/our favour shall from part of
the counsel’s claim and shall be payable to him/them in addition to his/ their fees in the case.

IN WITNESS WHEREOF I/ we have hereto set my /our hand(s)

at, the day of. and delivered to the
said counsel(s)

COUNSEL(s) W CLIENT (s)

At <A
lb)N rayan Bohra, Advocate 1. R =

Enr. No. R/465/1994
Mob. 9414074734

E-mail: advocatesnbohra1969@gmail.com 2.
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M Gmall Shiv Narayan Bohra <advocatesnbohra1969@gmail.com>

Copy Of Reply in The Case Of Kamal Tiwari vs Union Of India and Others in OA :
97/2022

1 message

Shiv Narayan Bohra <advocatesnbohra1969@gmail.com> Sat, Aug 26, 2023 at 5:59 PM
To: NGT/ Adv Krishan Sharma <advocatekrishna@gmail.com>

Dear sir,
Please find attached copy of the reply on behalf of respondent number:17 (Sahu Industries )

Thanks & Regards,

S.N.Bohra

(Advocate Rajasthan High Court, Jaipur)
Mob. No: - 9414074734

@ Reply of OA 97 2022 by respondent no. 17 Sahu Industries.pdf
11453K



